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matter of cremation and despatch oi
the ashes to hig relatives in India
The Legal Department of the High
Commission is also assisting the de-
ceased's cousin in claiming compensa-
tion from the concerned parties
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Textile Mills in Punjab

251. Shrl Ajit Singh Sarhadi: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total number of application,
received for grant of licences for
starting Textile Mills 11n Punjab
during 1958-59;

(b) the number of co-operatives ap-
plying for such lLicences; and

(c) the number of licences granted
and the names of those to whom
these have been granted?

The Minister of Commerce and In
dustry (Shri Lal Bahadur Shastri):
(a) In the calendar year 1858, threr
applications were received

(b) None of these three application
was from & Cooperative Society

(c) The applications receiwved m
1958 are still under consideration

Evacuee Properties

252 [ Shri Ajit Singh Sarhadi:
‘| Shri Radha Raman:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the specific issues still pending
between India and Pakistan pertawning

to the properties of the displaced per-
sons; and

(b) what steps are being taken to
solve them?

The Deputy Minister of Rehabilita-
tion (Shri P, 8, Naskar): (a) and (b)
There 18 no agreement with the Gov-
ernment of Pakistan on immovable
properties, of displaced persons
In spite of sustained efforts on thc
part of the Government of India,
Pakistan has evaded settlement of
this question

The movable properties of displaced
persons are covered by the Indo
Pakistan Agreement on movable pro-
perty The position regarding the
implementation of this Agreement was
last stated in reply to Starred Question
No. 28 on the 11th August, 1858
Since then there has been no further
progress

Small-scale Handloom Industries in
P

253. Shri Ram Garlb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of small-scale
handloom industries started in UJP
State on co-operative basis dunng
1956-57 and 1957-58, district-wise;

(b) the total amount sanctioned b;
way of loans and grants for the
development of the industries; and

(c) the terms and conditions of
the recovery of the loans?

The Minister of Commerce and In-
dustry (Shxi Lal Babadur Shastri):
(a) The information 15 being collected
and will be laid on the Table of the
House,

(b) The following amounts were
wanctioned to U.P. State by the Centra’

Government from 1958 to 1858, for the
development of the handloom indus

try*
Loans Rs. 1,08,04,940/-,
Grants Rs. 1,02,24,171/-.





